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T:ntb1c Mr. KE'a.ha1  IfiZrhCI:yA) 

Heard the learned c ainse 1 f the appljca nt 

Mr. r.Dixit. The applicant herein is O,S. OradeII in 

the Locoshed at amastipur, North Eastern Rai1y. By 

the impugned order at Anrxure-1, dated 14.09.199, 

the-applicant has been rdered for prorrotion tothe grade 
of 0.S,Grade.I (scale:.Rs.2000_3200Ø/_) and posted at 

Is 

'I' 
	

Narkatiyaganj The case of theapplicarit is that he 

bngs to Scheduled Caste ard his wife iz, suffering 

from Cronjc Headache with Intcrmitte nt Exacerbations, 

mainly on right side, associated with numbness, 

for the last 3 
years arid she is, undertreatrnerjt. arid his tran±er at 

It. 

this stage will create lots of problem for the applicant 
and his family. it jS  furtIr stated that there are fair 
vcarnjes QEX C.&.Gr,I at Samastipur, LOCO5id ard one 
enp1oye, namely, Shri K,K.Verma, who is juniOr to the 

applicant is accomodited at Samastipur as U..S.Gr,I, 

The learned cainI submits that the applicant has sub-. 

mitted a re pres e nta t io n to the Divisional Rly. Nager, 

Samn-astjpur, requasting for accommodating him at samastipur' 

itself on prornoton as 0.S.Cr.I , copy of the repie- 
sentatjoi is a 	rixiexure-2. It is submitted that no reply 
has been given as yet with reference to the 8bovosajd 
represcntatkn. 

2 	 Cons ider ing ttE averme nts on rec ord a rid 

the Submissions made by the laarn. counsel for the aj_ 

licart and the fact that the applicant belongs to Sc 

Community a.t higtr grade sts are stated to he available 

at s.tmdstpur itself ar a person junior to him has been 
acco-ç datd at amastipur, i  aill  of the view that this 

application.can be disçosed of at this stage by giving 

a direction to the DRM, Samastipur to consider the repre 

sentatin of the applicant, as at flnexure-.2, dated 09.12.95 

and pass 	reasoned and sa)ng oer 

ccording1y 4, i hce1. direct the NM, 

I 	Samas t ipur (Respondent no • 2), N.E .k ly , to Cons ider a rd 

.2/-. 



:2; 

dispose ofthc applicrt°s represertation at . 

nrexure2, ddted 09e12.1995 by a' re.sone aid 

spking order within a period of two rnont1hS 

frornthedate of corrrnunic6t1oIi of this oer and 

till tIt date the applicant should be a1iowed 

t-o contitue in his present' paceof po5tirg. 

4, 	 with this observation, the p'litiofl 

is dised of at the admission Stage its.elf.  
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